
REGISTERED 

NTRALDTATIvE TIBUNAL 
- 	 BPNGALORE BENCH 

REVIEW APPLICATION No, 	54/87 
C0MMERCIL COMPLEX,(BD) 

IN APPLICATION NO. 6 to 13/86(1) INDIRANAGIR, 
(WP.NO. BPINGALORE..550 	038. 

BATED: 	I 	i9i 
PP LICANI 	Vs RESPONDENTS 

The Secy, N/s Railways & Ors 	Shri N. Xoteswara Rec & Ora 
TO 

1. 	The Secretary 6. 	The Chief Personnel Officer 
Ministry of Railways Southern Railway 
Rail Bhavari Perk Town 
New Clhi-110 001 Madras — 600 003 

2. 	The Divisional Railway Manager 7. 	Shri A.N. Venugopal 
Southern Railway Alvocate 
Myeore No. 12, 2nd Floár 

SSB Mutt'Buildings 
The Divisional Operating Superintendent Tank Bund Roal 
Southern Railway Bangalere — 560 009 
Nyasre 

The Divisional Railway Manager 
Southern Railway 
Plysore 

S. 	The Divisional Opei'atiflg Suparintendónt 
Southern Railway 
Mysore 

SUBJECT: 	SENDING COPIES OF ORDER PASSED BY THE 
BENCH 	IAppLICATION NO 	54/87 

REVIEW 
.... 

Please find enclosed herewith the cbpy of the Order 
passed by this Tribunal in the aboje said Applicatn on 

- 	6 87 

L . 	s UUCI\JB. 

DEPUTY REGIRAR 
(JuDICI)L) 

 



BEFUE THE 	CETR/L AOMINISTRATIVE TRIEUrJRL, ENGALUE 

ITED THIS 19th DAY 	OF JUNE, 	1987 

Present 	: 	Hon'ble 	Justice 	Sri 	I<.S.Puttaswamy Vice—Chairman 
Hon'blo 	Sri r'l.rrbcr 

R. AVALCITICN No. 	54/87. 

Secretary, 
Railways, 
New Beihi, 

Divisional Railway Man rer, 
Southern Railway, 
ysore. 

0ivisiona1 	Cpsrating 	Surrrintendent, 
Southern Railwa y, 
Mysore. 

Divisjona1 	Railu:y 	!'lananer, 
Southern Railway, 

- 	Iysorc, 

Divisional OreratinG 	SuparintEndEnt, 
Southorn Railway, 
y 	ore, 

Chief 	Prsonnel 	PfPicer, 
Southern Railway, 
Madras. 

applicants. 

C 	Sri 	A.N.UenugopQ 	.., 	ldvOCatE 	) 

t.Kot.Esuara 	Rac, 

L.Narayana Suamy, 

N.S.Xrishna Murthy, 

R. Svaswany, 

C 

CU RD S - B / v 	/ s:c 
V in a yak am, 

:$ SSTSTANTG! • 

7,) \I.Kote, 	Guard—, / 
-- 

c-. 	ubrananya 	R 	. 



-2- 

K.Srin!vasan, Guard_;/Ye1ahanka, 

V.Iundcchar, Guard-A/SEC 

N.Covindn, GUard-A/SEC 

Natarajan, Guard-C/Harihar, 

PIuniSLiamy Rao, Assitant Guard/SBC, 

T.Venkatarra, Assitant Cuard/S3C, - E sr C N 	r T S. 

a 

This evieu i'rrlicction has come up before tha 

court today, and Hon'ble Justice Sri !.c.ruttaswamy, Vice- 

Chairman, h:i- made the following 

CR B E R 

In this LrpljC2tion made u/s 22(3)(f) of th 

\.T..\c±:, 19E, the arplinants, who re the respondents in 

i.r:os. 5 to 13 of 19606, have sought for a review of an 

order made by a Djvison EeflC consistinq of OC of US 

(Sh.L.H..'ego) and Shri Ch.RTnarshna 	o, Jr. 

We have perusad the order of the Tribunal, and 
/ 

N
x  into t'e 3rounds urged of in the arrlic:t - n and heard Sri. 

ll( 	-• 
) 	J.t.Jrnugopal, leanred counsel For the aplicants. 

- I 
Weare of the View that the order made by this 

Tribunal !oes not suffer from a patent error to. just.ify us 

to review the earlicr order. Ue sea. no merit in this appli-

cation. ho therefore reject this application at the admission 

tao, uithaout notice to the respondents. 
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